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आदेश/O R D E R 
 
 

 

PER NARENDRA KUMAR BILLAIYA, AM: 
 

This appeal by the assessee is preferred against the order dt. 

27/09/2023 by NFAC, Delhi, pertaining to Assessment Year 2013-14. 

2. The substantive ground argued before us relates to the 

confirmation of addition of Rs.20,01,000/-, being alleged cash deposit 

during FY 2012-13. 

3. Briefly stated the facts of the case are that the Assessing Officer 

(AO) was in possession of information that, the assessee has deposited 

cash amounting to Rs.20,01,000/- in her savings bank account. On 

perusal of the records, the AO found that the assessee has not filed her 

return of income for AY 2013-14 and, therefore, she has not disclosed 

the income pertaining to aforementioned deposit. The assessee was 

asked to explain the source of deposit. The assessee was also asked to 
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explain the source of fixed deposit and investment. On receiving no 

plausible reply, the AO made the addition of Rs.20,01,000/- being cash 

deposited in the savings bank account and Rs.12,00,000/- being fixed 

deposit made during the period under consideration.  

3.1. Assessee carried the matter before the ld. CIT(A) but without 

success. 

4.  Before us, the ld. Counsel for the assessee drew out attention to 

the documents filed electronically before the AO and also before the 

ld. CIT()A and vehemently contended that during the assessment 

proceedings as well as the proceedings before the First Appellate 

Authority, the assessee has filed complete details explaining how the 

fixed deposits were made but both the authorities have completely 

ignored the documents filed by the assessee. 

5. We have carefully perused the orders of the authorities below 

and have carefully considered the bank statements filed before us. At 

the very outset, we find that Rs.20,00,000/- and Rs.1,000/- were 

deposited by the assessee on 22/02/2012 and 23/01/2012, 

respectively. These deposits fall under FY 2011-12 relevant AY 2012-

13. Therefore, the addition of Rs.20,01,000/- cannot be made during 

the year under consideration. Thus, the impugned addition of 

Rs.20,01,000/- is directed to be deleted. 

6. Insofar as the investments in fixed deposit are concerned, we 

find that on 04/04/2012 and 09/04/2012, the assessee has received 

Rs.2,00,000/- each from her husband out of which she has invested in 

FDR of Rs.5,00,000/- as she was having opening balance of 

Rs.3,02,000/-. On 13/10/2012, she again received Rs.2,00,000/- out of 

which investment in FDR was made to the tune of Rs.2,00,000/-. 
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Rs.6,24,452/- credited on 24/08/2012 as the amount of maturity of 

fixed deposit out of which, fixed deposit of Rs.6,00,000/- was again 

purchased on 29/08/2012 and 01/09/2012. Since the source of the 

fixed deposits have been explained by the assessee and are duly 

reflected in the bank statements furnished before the lower authorities 

who did not bother to examine the same, we do not find any merit I 

the impugned additions. We accordingly direct the AO to delete the 

addition.  

7. In the result, appeal of the assessee is allowed. 
 

Order pronounced in the Court on 9th July, 2024 at Mumbai. 

       

 Sd/-       Sd/- 
(RAHUL CHAUDHARY)     (NARENDRA KUMAR BILLAIYA)             
JUDICIAL MEMBER                   ACCOUNTANT MEMBER                             
                 
Mumbai, Dated 09/07/2024                     
*SC SrPs*SC SrPs*SC SrPs*SC SrPs    
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